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CE NTR AL ADM IN ISTR. AT IV TR IBUNAL 

CUTTI'CK BENCH:CUrTACK 

ORI 
CUtt'ck, thifl the 4th day of April,2O5 

Shri Ihairanidhar L)as 	 ?pplicant 

-VRSU3- 

Chief Post Master ceneral,Orissa & Ors •,,, Resporiients 

1, Thether it be referred to the reporters or not ? 

2. ''Thether it be circulated to all the Benches of the 
Central kministrative Tribunal or rt ? 

(M.-R. HArllnY) 	 BoN. Om 
MEMUR (JuDIcIAL) JIC-C}AIRMAN 



Ci NTAL ADMINlSTRATIV Ta IBUNAL 
CUTTPICK BENCH:CUTTCK 

o a  
Cuttack, this the 4,11ch da ofApril,25 

CU RAM $ 

HONOBLS 3HRI 3.N.SOM4 VIC-CHAflU1AN 
ANL 

ON'BL SHRI M.R.NOHANTY; MEMBER (JutIcIAL) 

000 

Dharanidhar i)as, aged about 20 years 3/, late Purushottim  
Das, Attfliadasahi PO-Bachhuripal, PS..1b33dl, Dist-Mayurbhan 

0* 	/pplicant 

?1vocates for the applicant 	 .••• M/s.P.(.Zhapatra, 
S. Nath 

Versus- 

I, Chief Post Master General, Orissa, i3hubaneswar,At/Po-
Bhuhaneswar, Dist-Khurda, 

Superintendent of Pest Offices, Mayurbhanj, At/P-
ari?ada, iist-.MayurbhanJ. 

•:\sst.SuperinteIent of Post OffiCeSe  Baripada Central 
Sub..divis ion, Baripada, Dist-Mayikrbhanj. 

4, The Post Master, Baripada,  Heat Office 
Dist-Mayurbhanj. 

S • 	Sub-Divisional Inspector (Postal) ,aripada, DistMayur- 
Bhanj. 

Sub-Post Master, Rasaqcbindpur 3.0. At/Po/Via-Rasaqo bind-
put, Dist-.Mayurbhanj. 

Respondents 

voctes for the Respondents 	 ••,, Mr.B.Dash(ASC) 
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HRI B.N.8C1, VICAI?Ni 

Shri Oharanidhar Das has filed this O.A. 1in 

argrievod by the inaction on the part of the Respondents 

for not considering his case and for itss=ption 

of duty as Gram in Dak Sevak Mail Carrier (GDSMC, in short) 

in Rasagohindpur, SS under Baripada H.O. He has, therefore, 

approached this Tribunal for issuing a direction to the 

Respondents to allow him to resuie his duties as G)5MC in 

Rasagobindpur, SO, 

2. 	The undisputed facts of the case are that pursuant 

to a notiication dtd. 26.3.2 for the post of GDSMC, Rsa-

oobindpur, the applicant had applied for the post along 

with 72 ether candidates. Me having secured highest per 

centage of marks atong tse candidates and fulfilled all 

other requisite cnditins was selected for the post. He 

was qiven an appoinnent letter in this regard vide the 

Asst.Supdt, of Post I/C, Baripada central Sub-division, 

letter dtd. 14.5.2 and the Sub-Post Master, Rasagobindpuç, 

SO was directed to allow the applicant to join the post. 

However, the applicant could rgt join his duty as the local 

peoie of the village of Rasagebindpur went on hunger strike 

dan&ng cancellation of selection of a-poinuent of the 

applicant. The Asst.Supdt, of Pest Offices, Central Sub-. 

division, Bharipada tried to persuade the agitators in 

presence of the local Tahasildar and Po)..ice Sub-Inspector 

to allow the guccesfl candiUte to rese his duty. It 

is admitted by the Respondents that in the face of such 
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epposition it was decided by hm in consultation with the 

Tahasildar and Police Officer to postpone the appointment 

of the applicant uponwkich the agitation was called off. 

This happened on 21st May, 2*03. The Respondents 1-a%Qalse 

disclosed that soon thereafter they carried out a review 

of establist-ment of the Eranch Post Offices which resulted 

in declaring GDSMC Eachhuripal, BO surplt,js and hence re-

deployed to the post of Gi)3, Rasaqobindpur vide Res,11.2 

letter dtd. 6/18.11,*3. The aespondents have, further, 
ot subitted that there is restriction in fillinq-upthe vacant 

posts by fresh appointment and therefore they have not 

been able to appoint the applicant. 

3, 	We have heard the Ld.oure1 for the rival parties 

and have perused the records placed before us. 

4. 	The facts of the case do not crown either the Res- 

pendentg Or!iani5ation or the local district administration 

i th ciory. If the appointment topublic of'ice is to be 

done accor3inq to the whims and fancies of the local people, 

it would be the end of the administration and the democratic 

system will crumble down in no time. It is also strange 

that the higher authorities in the Postal iiinistrati:n 

becne a willina partner to this illegal and irresponsible 

decision of the three functionaries of the Central Govern-

ment and State Government. The decision being vexatious, 

it should not only be dec*ied 	- it should be set aside 

also. 

5, 	Awdmittedly the applicant was duly selected through 

an intense competition and the selection was made strictly 



in terms of the rules made in this rejard and therefore 

the State must show its determination to ensure the rule 

of law by implementing the said selection decisien We, 

therefore, direct the Res.Ne.1 to order Immediate apoint-

merit of the applicant to the post of GDSZC1  Rasaoebindpur 

for which he was selected through public notification, 

He is also directed to bring the matter to the notice of 

the District Collector and Superintendent of Police of the 

concerned District, if so advised1to lerid their full f.rce/ 

and authority to ensure that the applicant is installed 

in the post for which he was selected • These who are 

unruly and are out to create mischief must be ta1n to 

task. Unless such a will is demendtrated by the State 

both at the State level as well as at the Central levels  

indiscipline and lawlessness will become the order of the 

day and surely no e.urt will be a mute spectator to such 

breach of law and order. 	j4e als, order that the Res. 61 

should carry out the above direction within a period of 

60 days from the date of receipt of this order. No costs. 

(M.1t4@1LkNTY) 
M1M55R (vDIcIJ'L) 	 .' IC -'CHAIRMAN 


